
FIR No. 104/2020 
PS : Karawal Nagar 
U/s. 147/148/149/436 IPC 
State Vs. Rohit 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Ms. Prerna, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for directions to IO 

for providing E-challan. 

 Put up with file on date fixed i.e. 05.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    

  



FIR No. 178/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392 IPC 
State Vs. Dinesh Singh 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Manoj Chaudhary, Ld. SPP for State. 

  Mr. Manoj Chauhan, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for interim bail on 

the ground that he is suffering from Diabetes. 

 Report regarding medical condition of applicant received from the Jail 

Superintendent.   

 I have gone through the Medical Report called from the Jail.  It has been 

reported that the blood pressure of applicant/accused was on higher side and 

rest of the medical condition was found to be within normal limits.  

 The report shows that only the blood pressure of the applicant/accused is 

high and it do not show any serious ailment.  The blood pressure and the 

sugar can be treated by the medication and no urgent medical intervention is 

required.  The report does not reflect any emergency medical condition which 

will require the applicant/accused to attend to.  In these circumstances, I do 

not find it a fit case for grant of bail to the applicant/accused.  Accordingly, 

interim bail application is dismissed.   

Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    

  



FIR No.133/2017 
PS : Crime Branch 
U/s. 420/120-B/34 IPC 
State Vs. Sandeep 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Karan Dua, Ld. Counsel for applicant/accused. 

 

 I shall dispose of an application moved on behalf of applicant u/s. 457 

Cr.P.C. to defreeze the bank account bearing no. 53510763388 in the name 

of applicant Sandeep Singh Dua at Standard Chartered Bank, MGF Mall, 

Gurgaon. 

 Reply of the IO has already been received. 

 Arguments on the application were also heard.  

 It is submitted on behalf of applicant that applicant was released on 

bail as per the order dated 10.02.2020 of Hon’ble High Court with direction 

to deposit Rs.15 Lakhs within six months. It is further submitted that 

applicant was a Bank Manager in Gurugram Branch of Standard Chartered 

Bank and he received the salary in his aforementioned bank account till 

November, 2019.  It is further submitted that bank accounts of applicant was 

seized by the IO u/s. 102 Cr.P.C. however, without reporting to concerned 

Magistrate which is against the provisions of Section 102 Cr.P.C. It is further 

submitted that there is no alleged incriminating entry in the salary account 

of applicant. It is further submitted that the fact of seizure of account was not 

disclosed by the IO at the time of filing of charge sheet and he has not filed 

any document pertaining to seizure of bank account of applicant.  It is further 

submitted that the bank account and the money in the bank account does 

not constitute the case property and same cannot be seized.  Ld. Counsel for 

applicant/accused in support of his  contentions has relied upon judgment 

in the case of R. Chandrasekar Vs. Inspector of Police, Salem [2002 (5) CTC 

598], Dr. Shashikant D. Karnik Vs. State of Maharashtra [2008 Crl.L.J. 148], 

Vinoshkumar Ramachandran Valluvar Vs. State of Maharashtra [2011 (1) 



MHA (Cr.) 497 (FB) (Bom.)], Manish Khandelwal & Others Vs. State of 

Maharashtra, 2019 SCC Online Bom 1412,  Ms. Swaran Sabharwal Vs. 

Commissioner of Police 1988 Crl. L.J. 241 and M/s. Malnad Construction Co. 

Vs. State of Karnataka 1994 Crl.L.J 645.  It is further submitted that amount 

of Rs.2,55,642/- has been received in the said bank account as a salary after 

being terminated from the job.  It is further submitted that applicant/accused 

has no means to maintain himself.  It is further submitted that applicant has 

also to comply the order of Hon’ble High Court passed at the time of granting 

of bail.  It is further submitted that investigation of the case is over and charge 

sheet has already been filed, hence, bank account is not required for the trial 

of present case.  It is prayed that account of the applicant may be defreezed. 

 Ld. APP has opposed the application and stated that bank account may 

not be defreezed as investigation qua other accused persons are still going 

and one of the accused Ritesh Tewari has been arrested on 06.08.2020. It is 

further submitted that in this case not only the complainant  Mr. Arun Kumar  

has been cheated  to the tune of Rs.14,00,000/-who was lured to invest in a 

Cryptocurrency “Kashhcoin/the Kasshcoin but other people were also 

cheated. It is further submitted that accused Puneet Mahendru @ Romi has 

disclosed the culpability of present applicant in the crime.  It is further 

submitted that the cheated amount was transferred from the account of 

Puneet Enterprises, PEE Aar Impex and PP Enterprises to the personal 

account of the applicant.  It is further submitted that HDFC Bank credit card 

no. 4893772501782136 credited from the account of PEE Aar Impex  was also 

found to be issued in the name of the applicant.   It is further submitted that 

funds from the account of Puneet Enterprises, Pee Aar Impex and PP 

Enterprises have been diverted to the account of relatives/friends of 

applicant.  It is further submitted that five bank accounts of applicant have 

been traced and number of transactions do not match with the legitimate 

source of income profile of applicant.   

 I have gone through the record and considered the submission of Ld. 

Counsel for applicant/accused as Ld. APP for State.   

 Present case has been registered on the written complaint of Mr. Arun 

Kumar wherein he has alleged that a gang of cheats had cheated him to a 



tune of Rs.14,00,000/- after he was lured to invest in a newly launched 

Cryptocurrency “Kashhcoin/the Kasshcoin. Five bank accounts pertaining to  

applicant who is one of the accused was seized on the ground of incriminating 

entry in the accounts. The alleged account is a salary account of 

applicant/accused Sandeep and amount has been received after the arrest of 

the applicant and after being terminated from the job. It is not disputed that 

the amount debited in the said account is salary of the applicant which was 

transferred in the said account by the employer.  Admittedly, the bank 

account of the applicant/accused has no nexus with the commission of said 

offence.  IO has not been able to explain the requirement of freezing of account 

when once it has been established that the amount deposited in the account 

number 53510763388 is the salary of the applicant and the amount debited 

in this account has nothing to do with the cheated amount. 

Applicant/accused has no means to maintain himself and he has also to 

comply the order of Hon’ble High Court passed at the time of granting of bail.  

In these circumstances, I direct the Branch Manager, Standard Chartered 

Bank, MGF Mall, Gurgaon to defreeze the bank account bearing no. 

53510763388, in the name of Sandeep Singh Dua. Ahlmad is directed to send 

an attested copy of this order to the Branch Manager, Standard Chartered 

Bank, MGF Mall, Gurgaon for compliance. An attested copy of this order be 

also sent to Ld. Counsel for applicant as well as IO. 

 Application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
               22.08.2020    

 
  



FIR No. 78/2020 
PS : Karawal Nagar 
U/s. 147/148/149/436/302/34 IPC 
State Vs. Furkan 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant u/s. 207 Cr.P.C. 

 Put up with file on date fixed i.e. 04.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    

  



FIR No.141/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/411 IPC 
State Vs. Mukesh 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application not received. 

 It is submitted by Ld. SPP that applicant has not filed vakalatnama 

along with the application.   

 Ld. Counsel for applicant/accused submits that he needs time to 

remove the defect as pointed by Ld. SPP. 

 Accordingly, at the request of Ld. Counsel for applicant, bail application 

is adjourned to 25.08.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020   

  



FIR No.144/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/411 IPC 
State Vs. Mukesh 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application not received. 

 It is submitted by Ld. SPP that applicant has not filed vakalatnama 

along with the application.   

 Ld. Counsel for applicant/accused submits that he needs time to 

remove the defect as pointed by Ld. SPP. 

 Accordingly, at the request of Ld. Counsel for applicant, bail application 

is adjourned to 25.08.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    
  

  



FIR No.136/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/411 IPC 
State Vs. Mukesh 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application not received. 

 It is submitted by Ld. SPP that applicant has not filed vakalatnama 

along with the application.   

 Ld. Counsel for applicant/accused submits that he needs time to 

remove the defect as pointed by Ld. SPP. 

 Accordingly, at the request of Ld. Counsel for applicant, bail application 

is adjourned to 25.08.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    
 

  



FIR No.182/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380 IPC 
State Vs. Mukesh 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application not received. 

 It is submitted by Ld. SPP that applicant has not filed vakalatnama 

along with the application.   

 Ld. Counsel for applicant/accused submits that he needs time to 

remove the defect as pointed by Ld. SPP. 

 Accordingly, at the request of Ld. Counsel for applicant, bail application 

is adjourned to 25.08.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    

  



FIR No.121/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380 IPC 
State Vs. Mukesh 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Saroj Kumar Jha, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application not received. 

 It is submitted by Ld. SPP that applicant has not filed vakalatnama 

along with the application.   

 Ld. Counsel for applicant/accused submits that he needs time to 

remove the defect as pointed by Ld. SPP. 

 Accordingly, at the request of Ld. Counsel for applicant, bail application 

is adjourned to 25.08.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    

  



 

FIR No.145/2020 
PS : Bhajan Pura 
U/s. 147/148/149/427/457/380 IPC 
State Vs. Neeraj @ Kashi 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

  Mr. Ravinder Kumar, Ld. Counsel for applicant/accused. 

   

 This is the second application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that this is second bail 

application moved on behalf of applicant/accused and the first bail 

application was withdrawn as the vakalatnama was not signed by 

applicant/accused. It is further submitted that the applicant/accused has 

clean past antecedents and he is the young sole bread earner of his family.  It 

is further submitted that main applicant Rahul has already been enlarged on 

bail.  It is further submitted that applicant/accused has nothing to do with 

the offence and he has been falsely implicated in this case.  It is further 

submitted that applicant is in JC since 09.04.2020 and he is no more required 

for investigation purpose. It is further submitted that trial will take time due 

to Covid-19 pandemic. It is further submitted that applicant/accused may be 

granted bail. 

 On the other hand, Ld. SPP has opposed the bail application stating 

that applicant/accused while participating in unlawful assembly was involved 

in rioting, vandalization, theft, chanting of slogans against other community 

and  arsoning of public as well as private properties. It is further submitted 

that applicant is involved in number of cases and also co-accused are yet to 

be arrested.  It is prayed that applicant/accused may not be admitted to bail. 



 I have considered the submission of Ld. Counsel for applicant/accused 

as well as Ld. SPP.   

 In the present case, applicant/accused is in JC since 09.04.2020 

after his arrest in on the basis of disclosure statement of co-accused.  

Investigation qua him is complete and the charge sheet has already been filed.  

The main co-accused Rahul has already been released on bail.  In my opinion, 

no purpose would be served keeping the applicant/accused in JC further.  

Considering these facts and circumstances of the case, accused/applicant 

Neeraj @ Kashi is  hereby admitted  to bail   on   furnishing  personal  bond 

in the sum of Rs. 20,000/- with one surety in the like amount subject to the 

condition;  that he shall join the investigation with the IO as and when 

required; that he shall not tamper with evidence or influence any witness in 

any manner whatsoever; that he shall maintain peace and harmony in the 

locality and that he shall appear before the Court on each and every date of 

hearing to attend the proceedings in accordance with the terms of bail bond 

which would be executed by him.  

 Application stands disposed of. 

 Copy of this order be sent to Ld. Counsel for applicant through 

electronic mode. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    

  



FIR No.178/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392/435/380 IPC 
State Vs. Mahender Kumar  
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Manoj Chaudhary, Ld. SPP for State. 

  Mr. Dalip Kumar Santoshi, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 At the request of Ld. SPP as he is not available today, put up on 

26.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    

  



FIR No.222/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392/34 IPC 
State Vs. Sajid 
 
22.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  Mr. Vinay Kumar, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Ld. SPP submits that vakalatnama of applicant/accused has not been 

filed with the application. 

 Ld. Counsel for applicant/accused seeks time to file the vakalatnama. 

 At the request of ld. Counsel, put up on 26.08.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     22.08.2020    
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